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Recognition of PoU ario Sabrawi 
rab Dem(,cratic Republic 

574. SHRI ANAND SINGH: Will 
the Minist r of EXTERNAL A FFAIRS be 
pI ased to tate: 

(a) whether Government have gIven 
recognition to . Polisario' Sahrawi Arab 
Democratic Republic; and 

(b) if so, wha t pecific considerations 
w ighed with Government for recognition 
of the new Republic? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI B. R. BHA AT): (a) 
Yes, Sir. 

(b) ndi a's r~cognition of the Sahrawi 
Arab Dem cratic R epublic (SADR) is based 
on vari us res luti ns of the United 
Nation General A embly which recognise 
the r'ght of the Sahrawi people to inde-
pendenc and self determinati D, as w 11 as 
on the stand taken by the representative 
regional org ni a tion-the Organi 'ation of 
African Unity (OAU) -which not only admit-
ted the SADR a a full member but which 
al 0 elected it as one of it Vice Presidents. 

Prote t on Violence in outh Africa 

575. SHRIMATI KlSHORI SINHA 
Will th Mini t er f XTERNAL A FAIRS 
be pI a cd t state; 

(a) wh th.r overnment havt.! protest-
d strongly in v' riou international forums 

about the J"l!new d vi Jcnce in S uth Africa 
against the majority population by the 
whit min rity r gime; and 

(b) if 0, with what r sult 1 

THE Ml'NIST R 0 XTERNAL 
A FAIRS (SHRI B. R. B A AT): (a) 
and (b) . The Government of India, 
through it repre entalives at the UN and 
in ther jnternati nal fora has consi tently 
cond mned the pret r ia hit e minority 
r gim' reign of terr r. The recent 
C mmonwel lth eads of Government 

ti g at Nas au Bahama, ha d cided 
upon a c mm n programme of action 
d ign d t xert pre ure on the Sou lh 
African vernment to dismantl th 'ystem 
of apar heid and t . tabli h a n n-ra ial 
nd eprc n tive G v rnment n th ba j 

of adult suffrage without racia] distinction. 
In addition to the members of the Common-
wealth, several other countries hav al 0 
recently taken politica-l and economic 
measures against the pret('ria regime. 

Proposal to bring Employees of 
Departmental Undertak!ng under 

Administrative Tribunals 

5,6. SHRIMATI KIS ORl SINHA : 
Will the PRIME MINISTER be pleased 
to state: 

(a) whether Government have a propo. 
sal to bring employees of departmental 
undertakings under the purview of the 
Administrative Tribunals; 

(b) if 0, whether Government have 
consulted the , organisations of Central 
Government employees and unions of 
employees of departmental undertakjngs on 
this matter; and 

(c) if so, what wa their view and 
what i the Government's reaction to 
these views? 

1HE DEPUTY MINIST R IN THE 
MINISTRY OF PERSONNEL AND 
TRAINING, ADMINISTRA T V R-
FORMS AND PUBLIC GRIEVANC S 
AND PENSION (SHRJ P. CkIDAM-
BARAM) : (a) The Centra l Administrative 
Tribunal whieh was establjshed on the 1 st 
November, 1985 has juri diction over 
C ntral Government employees including 
those who are w rking in the Depart-
mental undertakings. However, by virtue 

f ec. 2 (b) of the Administrative Tribunals 
Act, 1985, the Tribunal does not COVer 
the Central Govcrnmen t employees who arc 
governed by the Industrial Disputes Act, 
194"" in regard to such matters in respect 
of which they are so governed. The Govern-
ment hav a propo al to bring such emplo-
yees also und r the purview of the Central 
Admini trativc Tribunal in so far a their 
individual dispute in regard to service 
matter are concerned. 

(b) and (e). Th Go ernment have 
con ult "d the r pre entative organi ations 
of Central Government employes and 

entra) Trad Unions on the proposal 
ab vee The repr s ntativ s ar g n rally 

f th vi w that th it right under the 
ndu 1. ial is ut Ac should n 1. b 
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abridged or taken away. The Government 
is ~xamining the matter further. 

[Translation] 
I sue of Identity Card to the Citizens in 
the Border to heck the Infiltration of 

Foreign National 

517. SHRI SHANTI DHARIWAL ; 
8HRI V(JOY KUMAR Y ADAV 

Will the Mini ter of HOME A FAIRS 
be pJeased to state : 

(a) whether Government ar aware of 
the fact that foreign nationals are infiltra-
ting into the country by crossing the 
borders; 

(b) H so, whether Government have 
decid .. d to issue identity eards to the citi-
zens residing i~ the border Stat es to check 
the infilt.ration of forejgn nationals; 

(c) if so, the time by which this 
system will be jnt roduced . nd the places! 
region /states where it will be intr duced; 
and 

(d) ;f not, t.he reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OINT RNAL 
SECURITY (SHRI ARUN NEHRU): (a) 
to (d). Anti-infiltration measures, treng-
thening of BSF battalions and oth r 
eeurity mea.;ures for safeguarding the 

borders for effectivelY dealing with entry of 
'illegal migrant4) are reviewed by the GOYt. 
from time to time. The measures include 
streng'thening of ",-,olice of border States 
wherever necessary construction of ob er-
vation tow rs strengthening of BS by 
Border Wing Home Guards, equipping th 

. BS and oth r securi~y forces with advanc d 
equipments like night vision devices, high-
power binocuJars tc. Apart from the e 
mea ures, in case it is con idered necessary 
that identity card t· the citizens re iding 
in the border States !lre to be is ued, the 
Government will con ider that aspect of 
the matter al.)o at the appropriate time. 

[ nglishl 
Review Committ e for Moderni ation of 

Delhi Fire ervice 

S R 1 T 
MI: Will th Mini ter of 

AI S be plea ed to tat : 

(~) whether any commicte wa t up 
in th pa t with a view to r vi w the 
working of the elhi ire S ryice and to 
modernis it; and 

(b) if ,deta i Is of the arne and 
action t ... ken on various tecomm ndations 
of the Committ e? 

TH MIN 1ST R OF STATE IN T 
DEPARTMENT 0 STAT S (SHRJ P. A. 
SANGMA) : (a) Ye , Sir. 

(b) A stat~ment is given be]ow. 

tatement 

Prior to 1976 exp~n i n f Ihi Fire 
Service took place in ad-hoc mann r. New 
Fire St.ati ,~s were open d depending on 
the avutlabIllty of the land and the funds. 
For the first tim during 1976, ovcrnment 
of Ind ia, Ministry of Home Affai rs ordered 
~ thorough study by a Committ:, of 
expert of th r quircm nt& f D lhi ire 
Servi~e so as to improve its efficiency aud 
effectlyenes. This Committee wa headed 
by the Fire AdvL or to the Government of 
India and had among its mcmb rs Chief 
Fire Officer Dy. Chief Fire Officer De1hi 
and S 'cr tary { SO), Delhi Administration. 
Asstt. Direct r G .... neraJ ( GCD), M ini try 
of Home AfTa irs and SenicI Staff Offi cr 
Civi 1 Defen e were a Jso co-opt cd a m m-
ber. The C mmitt e aft r du c nsidera-
tion recommended that a minimum of 63 
fir e ta ti on!=' w r n cded to pr id dc-
quate and ffc .ivc fire c v r t elhi s 

• t 

aga m t 13 fire st Hons, at that time. A 
Jarge number f new applian e were also 
recommended by th ommi tt ,t be 
procured by the D lhi Fire Ser i The 
implementation f th r comm ndations of 
~hat. E~perts C mmittce had financial 
ImphcatlOn of a bout 15 .75 r rc in t rm 
of non·r currIng exp nditure in' perjod 
of 10 years, while annual r curring xp ndi-
ture wa to be a out Rs. 4.76 Cr r • 

2. Due to au city of fund, it wa not 
p ,bI t implem nt th repo t of the 

. petrs Committ 0 ever lh r c m. 
mendati ns of the p _rt Commit e w r 

ept in mind while ning n w r 
ta ti n r fO uri p Ii n nd 
h n th fund posit jon rmitt d. in 

J 97 6, 3 n w fire t ti n h v b n op n d. 




